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12:41 hrs.

KERALA AFPPROFRIATION (NO. 5)
BILL, 1985

The Minister of Fimance (Shri T, T.
Erishnamacharl): [ beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-

cial ycar 1985-66, be taken into
consideration.”
Mr. Speaker: The question is:

“That the Bill to authorizse pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Siate of
Kerala for the services of the finan-
cial year 1965-66, be taken into con-
sideration.”

The motion was adopted.

Mr, Speaker:

“That Clauses 1, 2 and 3, the
Schedule, the Enacting Formula
and the Title stand part of the Bill."

The motion was adopted.

The question js:

Clauses 1, 2 and 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Shri T, T. Krishnamachari:
1o move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill by passed.”
The motion was adopted.

T beg

——

12.42} hrs.

RESOLUTIONS RE. INDIAN CO-
COANUT COMMITTEE. AND IN-
DIAN CENTRAL OILSEEDS COM-
MITTEE—Contd.

Mr. Speaker: Out of two hours
one hour and 45 minutes have already

Moved with the recommendation of the President.
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becn taken, and only 15 minutes re-
main. Shri Maniyangadan,

Shri §. M. Banerjee (Kanpur): 1
would like to know when the Minis-
ter is going to reply.

Mr, Speaker: Soon after this 1 sup-
pose,

Shri Maniyangadan (Koltayem):
It is admitted on all hands that the
commodity committecs which are
now proposed Lp be dissolved were
doing some good work. The main rea-
son advanced by the Government for
abolishing these committers is that in
respect of research it is advised by
experts that the present patiern should
be changed, that commodity-wise re-
search is out of date and that a new
patiern should be evolved by which
there should be comprchensive re-
search and regional researoh. In prin-
ciple 1 accept that, but 1T would sub-
mit that certain commodities, for
example cocoanul, arecanut, rubber
and tea, have gol their pwn peculiar
problems, and in the matter of re-
search also they have to be Inoked ut
in this way.

The two motions before the House
are regarding the Cocounut Commit-
tee and the Oilseeds Commitlee. As
regards cocoanul, we know what the
main decisions are. T do not say Lhat
the research work done hitherto under
the control of the Cocoanut Com-
mittee has given results capable of
wiping out all the discases, but they
were doing some work. 1 only desire
that by the new pattern now evolved
the diseases of cocoanut Lrees, mainly
root and leaf diseascs, may be eradi-
cated. 1 have no objection to the new
pattern, but T am afraid that the pe-
culiar diseases and the peculiar sur-
roundings conneclied with cocoanut
and other commodities may not he
given as much attention as was being
done hitherlo. 1 only request that
that may be looked into, that that as-
pect may be taken inlo consideration.
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Quite apart from the research in
the laboratories, there is another as-
pect which is more important, namely
that the results of the research
have to be taken to the agriculturists.
I am afraid the ICAR is not now in a
position to dg that. The results of re-
search were being taken to the agri-
culturists through wvarious agencies
by the Cocoanut Committee. If that
is to be done, my submission is that
some agency like the Cocoanut Com-
mittee is absolutely essential.

Shri Joachlm Alva (Kanara): What
i8 theg use of the Cocoanut Committee
when the price of g cocoanut is Rs.
1 25 in Delhi?

Bhri Maniyangadan: The Cocoanut
Committee will not bring down the
price,. My hon. friend from Mysore
should have studied a little more
about cocoanut plantation.

Mr. Speaker: Then the hon. Mem-
ber might be invited to Kerala.

Shri Maniyangadan: Yes, he is wel-
cume.

More than 50 per cent of the coco-
anut trees in Kerala are affected by
discases. It is a very serious matler.
Cocoanut was being imported, but
now recently some restrictions have
been imposed 1 am told, and that is
the reason why the price has gone
up. He said in Delhi it is Rs. 1-25.
Now in Kerala also the price has
gone up, but what js happening to
the poor agriculturist? Most of the
agriculturisty are small holders own-
ing ten or 100 trees at the most. The
price increase is being taken advan-
tage of by middlemen, it does not go
to the cultivator. That is the actual
position. That is another aspect
which has to be gone into. As I sub-
mitted, only a committee like the Co-
coanut Committee can find remedies
for that.

The Minisier of Food and Agrical-
tare (Shri C, Subramaniam): But it
has not done anything so far.
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Shri Manlyangadan: The hon. Mi-
nister says that nothing has been
done so far, 1 admit, but the fact that
nothing hus been done so far and that
something more could be done, im-
provements could be effected, is no
reason for liquidating the Commit-
tee.

There is the Rubber Board which is
doing work which may not be known
to the Members. It is stated by the
Government that rubber, tea and
coffee plantations are big ones, that
in the case of cocoanut it is not so. Ac-
tually, more than 50 per cent of the
rubber plantations in India consist of
small holdings between three and
five acres, but the Rubber Board is
encouraging the small holders, it is
giving subsidy in certain cases to the
small holders, it is giving technical
advice to the small holders. It has its
own fleld workers and so many other
people to go into matter. If such acti-

vities are taken up by the Cocoanut
Committee, that will definitely do
some good.

Another thing is regarding Dbetter
seedlings.

Mr. Speaker: 1s he likely to take
more time?

Shri Manlyangadan:
five or six minutes.

I may take

Mr. Speaker: Five minutes more.

Shri Kappem (Muvattupuzha): Yes-
terday it was almost decided to ex-
tend the time.

Mr. Speaker: We have had
many extensions already.

too

Bhri Kappen: Yesterday it was said
it would be considered.

Shei Maniysogadam:
intervention has
other points.

Alva's

the

Shri
taken me ‘o

Shri Joachim Alva: It was the mast
relevant intervention.
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Shri Maniyangadan: 1 was refer-
ring to small holders, and comparing
the Rubber Board with the Cocoanut
Committee. | admit that the Cocoa-
nut Committee has not done as much
as the HRubber Board is doing, but 1
suggust that it should be made to do
such things. I am prepared to give
suggestions, but 1 think jt is no use.
If better scedlings are provided to the
a;rmullurilu that will go a long way
in the development of coconut N.l.ll-
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series new seedlings are supplied;
valuable literature regarding coconut
plantations are issued by this com-
mittec; there are demonstration plans
and they go to the agricultrists’ lands
and demonstrate how pesticides are
10 be applied and diseasecs are to be
prevented. 1 do not knoew whether
these things could be continued. They
may say that the State Government
can look into it. Coconut trees are
an importeni plantation and the State

tations. There are certain ies
run by the coconut committee and bet-
ter scedlings are provided. Research
can improve It more. [ do not lmow
whether the proposed develop
council will be able to do that. The
coronut commitiee is the only body
which ean take up this mork.

12-50 hrs.

[Mr. DeruTy SPEAKER in the Chair.]

More than fifty per cent of the trees
are affected by some disease and with
so0 much research no remedy has been
found yet. The only suggestion given
by the experts now is most of these
trees should be cut away and removed
and new planis put in their place,
new plants of beiter varieties. If that
is to be done, I suggest that some
scheme like the rubber board’s scheme
of subsidising rcplantation must be
introduced here also. Just as in the
case of rubber, here also the trees
begin to yield only after 10 or 17
years. A small holder with about 10
or 20 trees in a small compound will
not willlngly cut away all trees and
just wait for another ten years to get
yield. That s why I suggested =
scheme like the rubber board's
scheme. The coconut committee had
such a proposal in the last year but
before it could materialise, there
came this proposal tp abollsh this
committee and nothing could be done.
Government should serlously consl-
der this matter.

As a result of the research work,
several other things are being dohe
by this committes. From (te nor-

Rover may do something but in
India we are in need of more coco-
nuts for industrial purposes gnd also
as a food. So, coconut plantations
should be increased and started in
other States like West Bengal and
Assam. So, this should be looked
into as an all India basis.

Shri Jeachlm Alva: Can you pleas
tell us who neglected the coconnt,
the rich landlords in Kerala or the
government?

Shri Maniyangadan: As regardr
research, even now the president of
the coconutl commiltee is the director
gemeral and vice president of ICAR
The experts of the ICAR are associal-
ed with this coromitiee and there is
overall centrol by the ICAR. I do
not want that research should be
done with rcgard to separate com-
modities in water tight compartments
but there must be co-ordination.

Mr. Deputy-Speaker: Sufficient has
been about coconut now,

Shri Masmiyangadan: One thing
aboul the staff of the committees
Therg arc n large number of people
employed there. 1 do not know what
is going to happen If all these com-
modity commitiees are dimclved. As

Mr. Warior sald, it was a losing fight
thr

tallment wnd some alternative e
Mhould be foupd out for
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Shri Kappen: Sir, you promised to
extend the time.

Mr. Deputy-Speaker: That time is
over now. The hon. Minister.

Shri C, Subramaniam: Mr. Deputy-
Speaker, I have listened with atten-
tion to all the points made by the
hon, Members, particularly Members
from Kerala, with regard to coconut
development,

Shri Joachim Alva:
Mysore, next door.

1 come from

Shri C. Subrfamaniam: 1 have the
advantage of coming from an area
which is adjacent to Kerala and per-
sonully also I am interested in coto-
nut gardens and also in the oil seeds
hecause in our area oil seeds are
grown and on my gwn lands oil seeds
are grown. Even as a grower these
are all problems with which 1  am
familiar, gpart from my association
with one of the commodities com-
mittee the tobacco committee. There
is no difference in the point of view
of objective that is to be achieved.
We should do vigorous research to
identify the wvarious problems with
regard tp these commodities and find
snlutions to them. Secondly, whatever
is achieved in the fleld of research
should be taken to the growers so
ihat these commodities may develop
properly. Even though they had
powrrs, these commitiees had done
very little about marketing. It is true
that the DG of the ICAR is the
chairman of all these committees, as
waog mentioned and it is true that it
was gn anomolous position. But who
is ultimately responsible for the re-
search work? If we ask the ocom-
mittee, they would say that ICAR do
not make sufficient funds available
for the various research schemes nd
=0 nothing could be done. The ICAR
‘wil] say that it is not responsible be-
cause there are the commedity com-
mittees. Somehow in our adminis-
trative set up which we have inherit-
ed from the British nobody is ultima-
tely responsible. Unfortunately be-
cause we have got accustomed to a
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certain set up we always think much
before we change that particularly
in these various flelds unless we are
in a position to locate responsibility
and make a particular organisation
or individual responsible...

Shri Hari Vishou Kamath (Hoshan-
gabad): Sir, on a point of order. I am
sure you will agree that when the
Minister is back home, fresh from
Rome, and is speaking on a subject
like the coconut and allied matters,
there should be quorum in the House.

Mr, Deputy-Speaker: The Bell is
being rung.

4680

Now, there is quorum., The hon,
Minister may continue.
13 hrs.

Shri C. Subramanlam: 1 was men-

tioning that we have got accustomed
to 5 sel-up where nobody is ultimate-
ly responsible for any result or for
any failure. and that was how these
commodity committees in relatiog to
the ICAR were functioning with re-
gard to research. In addition to that,
as 1 already menlioned, research can-
not now be oriented only to g parti-
cular commodity, but it has got to be
more broad-based. [n addition to
that, we should have a large number
of other scientific experts also for the
purpose of strengthening research and
achieving results.  Therefore, 1 am
not surprised to hear that in spite of

this unifieq sttention of this com-
mittee with regard to coconut, no
worth-while results have come out

of the research work done under this
committee to solve many of the prob-
lems affecting the coconut plantations,
This is the condition under which we
came to this decision, not that under
fortunate conditions we cap always
Bchieve results; but that is more
proper.

Shri Kappen: May I know whether
the research station has evolved a
hybrid variety which is resistant to
root disease and leaf disease?

Shri C. Subramasnlam: A small item
of work is mot the thing which is
required now. We have to save mil-
lions of trees which are standing
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now. No doubt that will solve the
problem of new plantations, but the
fate of millions of farmers depends
upon whether you are able to save
the existing gardens, but unfortunate-
ly no solution has been found. That
is why research work has got 1o be
more intensive under proper auspices,
not that it would always achieve
success but there arc grealer proba-
bilities of achieving results in this,
whereas in the past set-up you could
never achieve any worth-while re-
sults, This is the main and importang
thing which will have to be taken
into consideration.

As far as development is concern-
ed, there also there is the dual res-
ponsibility.  Under the constitution,
the development aspect has to be
looked after by the State Govern-
ments and that is why, when the
present constitution camg into exis-
tence, these commodity committees
said that they would assist the State
Governments by giving technical
advice, That is how they have been
functioning even with regard to
development; the responsibility was
with the State Governments ynder
the constitution for any development

work in the agricultural sector.
Therefore, nobody is ultimately res-
ponsible.  The State Government

might say that the commodily com-
mittees did not do it properly and the
commodily committees might say that
the State Governments, in spite of
their advice, have not done the task
properly. That is why even with re-
gard to development, the responsibi-
lity will have to be placed squarcly
on & particular authority and the
succesg or failure should be the res-
ponsibility of thap authority. There-
fore, it js with reference 1o these
things that we considered the whole
aspect not only for the first time, put
for the last 10 years that has been
unde: consideration. W, are always
afraid of making changes, and T
thought that when we wers reorga-
nising the whole set-up of the ICAR,
that was the time to take up the
consideration of the commodity com-
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mittees also; the ICAR is not going
to be hereafter merely gn institution
which would be sanctioning grants or
sanclioning schemes. Now, it be-
comes the body which woulg be res-
ponsible for the entire research work
in the agricultural sector. It does
not mean that jt gets centralised at
Delhi; no; as a mattey of fact, the
research work will have to be done
at the field level, and therefore the
research work will be located where-
ever it has got to be done, hut the
oc-ordination is done by the ICAR
so that there is a co-ordinated ap-
proach with regard to this malter,
and whatever results might pe avail-
able in the research work in any
laboratory will be availably for the
benefit of the laboratories doing work
on any particular commodity. So,
the scientific experts gnd administra-
lorg gave us the advice that L is
better to have the entire agricultural
research work done ynder one organi-
sation, and have a co-ordinated up-
proach to these, commodities and in-
tensify our research work, and that
is what is being attempted by tuking
away the research work from these
commodity commitlees and placing it
under the ICAR.

9, 1887

As far as development is concern-
ed I already stated that it was mere-
ly giving technical advice. It is not
as if we are abolishing thy entire
commitiees as such. On the other
hand, with almost the same composi=
tion—the statute has to go because
the main research work is being tak-
eén away—we are having the develop-
ment councils in which all these in=
terests will be represented and they
will be able to advise the Government
of India ang the State Governments
and whatever they have got to say
will be given due weight for the pur-
pote of seeing that hie problems of
the grower and the producer are
properly looked into.

With regard to the development
councils, they will he properly staff-
ed, and some of the staff who are now
being employed in these various com-
modity committees will be absorbed
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in the development councils, and as
far as research workers are concern=
ed, they will be definitely absorbed
by the ICAR. I can give the assur-
ance that we would see that nobody,
as far as possible, is thrown out of
employment and they would be pro-
perly placed. Particularly in regard
to the low-placed officials, we shall
try to sec that they are not displac-
ed, from where they are already
working, to distant places.

The object of the resolution on the
abolition of these committees is for
the purpose of intensifying the work
and for achieving results. I can give
the assurance to this House that there
would bp no neglect as far as these
commodities are concerned,—particu-
larly, coconut, oilseeds and tobacco
and other commodities—and they
have to play an essential role in our
agricultural economy. In fact, my
idea is to have better work done in
respect of these commodities so that
the problems relating tg these com-
modities would be properly solved
and tackled and the development
work is properly done ang the mar-
keting operations also is properly co-
ordinated with these things. With
this assurnnce, I hope the hon Mem-
bers would agree to the adoption of
this resolution angd see that in the
development councilg the warious re-
prescntatives from  this House also
are there and they would give proper
suggestions for the purpose of imple-
mentation and | can assure them that
those suggestions will be given pro-
per weight,

One hon. Member has been men-
tioning about the price of coconut. I
know it is very high. As a grower,
while 1 am happy, I do agree that the
econsumers are hard hit by it. It shall
be our endeavour to see that we grow
more and more cocounts in our own
country Instead of depending upon
tmports from other countries so that
we will be self-sufficient {n copra
slso, That is also one of the objec-
tives of the development council and
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the research work which they will be
doing.

Shri Joachim Alva: For over 20
years, they have been doing research
work on coconut; there are an army
of officials in the Ministry. That is
the first point; the second point is, I
purchased three coconuts yesterday at
Re, 1.25 each, in the market, How
can the poor man subsist, when Tice
is pot available? Is the Ministry
seized of the problem of very high
prices of coconut? How is it going
to feed the people in this situation?
There I no satisfactory answer.

Shri B, K. Das (Contai); May I
know what will be the nature of the
research work in regard to the other
commodities suoh as rubber, coffee,
and so on? Will they have the same
reorganisation gnd will they also be
brought under the ICAR?

Bhri C. Subramaniam: We are try-
ing to bring under the ICAR the en-
tire research work in the agricultural
fleld, but those commodities come
under another Ministry. We will
have to negotiate with that Ministry.

Mr. Deputy-Speaker: The question
B

(i) “Whereas gection 17 of the
Indian Coconut Committee
Act, 1844 (10 of 1944), em-
powers the Central Govern-
ment to declare, with the pre-
vious approval of the House
of the People and by notifica-
tion in the Official Gazette,
that with effect from such
date as may be specifird in
the notification, the Indian
Coconut Committee consti-
tuted under that Act shall pe
dissolved;

And whereas the Central Gov-
ernment is of the opinion that
a declaration to the above
effect should be made as in
the draft notification' wnnex-
ed hereto;
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And whereas this House after Ang whereag the Central Gov-

considering the said draft
notification and the views
expressed In support thereof
on behalf of the Central Gov-
ernment is of the opinion
that the previous approval
of this House to the declara-
tion proposed in the draft
notification should be ac-

corded;

Now, therefore, in pursuance of

section 17 of the Indian Coco-
nut Committee Act, 1844 (10
of 1944), this House asccords
its approval to the draft noti-
fication containing the afore-
said declaration,

ANNEXURE
Draft Notification

In exercise of the powers con-

ferred by section 17 of the
Indian Coconut Committee
Act, 1944 (10 of 1044), the
Central Government, with
the previous approval of the
House of the People, hereby
declares that with effect from
1st April, 1966 ‘the Indian
Coconut Committee constitut-
ed under that Act shall be
dissolved.”

The motion was adopted,

Mr. Deputy-Speaker: The question

(ii) “Whereas section 18 of the

Indian Oilseeds Committee
Act, 1948 (D of 1946), em-
powers the Central Govern-
ment to declare, with the
previous approval of the
House of the People and by
notification in  the Offcial
Gazette, that with effect from
such date as mav be specified
in the notification, the Ind‘an
Central Oi'sceds Committee
constituteq under that Act
shall be dissolved,

ernment is of the gpinion that
a declaration to the above
effect ghoulgq be made as in
the draft notification “annex-
ed hereto;

And whereas this House after
considering the said draft
notification and the views
expressed in support thereof
on behalf of the Central Gov-
ernment is of the opinion
that the previous approval
of this House to the declara-
tion proposed in the draft
notification should be ac-
corded;

Now, therefote, in pursuance of
section 18 of the Indian
Oilseeds Committec Act, 1946
(9 of 1848), this House accords
its approval to the draft noti-
flcation containing the afore-
said declaration,

ANNEXURE
Draft Notifieation

In exercise of the puowers con-
ferred by section 168 of the
Indian Oilseeds Committee
Act, 1046 (B of 1948) the
Central Government, with the
prévious approval of the House
of the People, hereby declar-
es that with effcct from st
April, 1986, the Indian Cen-
tral Oilseeds Commitiee cons-
tituted under that Act shall
be dissolved.”

The motion was edopted

13.11 hrs,
DELHI ADMINISTRATION BILL

The Minixter of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir,
with your permission, 1 geek to subs-
titute the motion which siands in my
name bv another motion, which has
been circulsted.

I beg to move:

“That the Bill to provide for
the administration of the Union



